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R -Blddd - BALES -ZAX {MANIPUR AMENDMENT)

-ACT, 1973,
R " (Manipur Act § of 1973).
ACT '
w further amend the Assam Sales Tax Act, 1947 as extended to

Masipur.
“WEEREAS #t is ~expudiest *M the .Assom Seles Tax
Act, 1947 as extended to Manippr : ._fq_r . thé  purposes . hereinafter

appearing. :
It is hereby cnacted as follows —
1. (1) This Act may be called the Assam Salcs Tax (Mampur

Amdmcnt) Act, 1973, o
(2) It shall come into fmcc at once.

2, In clause (4) of section 135 of the Assam Sales Tax Ast,.

1947, as extended to Mampur for the exlstmg items, the following
items shall be substituted, namely :— :
" Special goods as specified '
in Schedule I
2. Bicycles .
3 (a) Chillies
(b) Hotel Bills abovc Re. 1/-
. 4. Ready-made garments other than— _
() fur-coats;
(11) garments made of pure
- silk cloth; -and"
(m) garmcnts sold at'a prxce
‘of ' Rs. 30/- (thlrty) pec’
piecc ormore . . . .
5. Footwear mcludm; chappuls

6. Woodon furm;urc .. ;
7. Other goods'. . .., , . .

. 9 .09 ‘per centum.
4.76@&3: centum.

476 per centum.

3.85 pef centum,
6.54 per centum, .
29i pcr'E centum,
4,76 per centum.”,

Assam Act
KVII of
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Assam Act
XVII of
1947,

2hort title
and
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ment.

Amendument
of sectien 15
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Agt XVH of
1947,



